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OFFICE NOTE  

	

D A T E 	OER OF THE TRIBWAL 

: 22 . 4 . 2004, 	List on 26.4.20O4 for adrn1ssjon 
is fikd, C F. 
depo;ncd V.L,? 	1) 	 V 

L 	
'Cjy~'~ ~t 

... 

• 	 mb 

• 	Dy. Rcgistr4/"  26.4.2004 	Heard Mr.J.L.Sarkar, learned 

counse1 for the applicant and also M 

A.Deb Roy, learned Sr.C.G.S.C. for th e.  

'respondents. 	it. In.view of the order dated 23 

2004 pas8ed by the Dy.Commissioner, 

VCentral Excise, Guwahatj, issued in 

ccxnpliance to Estt.Order dated 22.4.0 

	

ho 	 of the Additional Cnrnissioner (p&v) 

Canmjssjorier of Central Excise, Shill 
U ong, keeping the transfer order of th 

'applicant dated 13.4.2004 in abeyance 

'and retaining him in his orgina1 

•place of posting, the O.A. stands dis 

posed as withdrawn. No costs. 

1 Mernber (A) 

bb 	 • 	
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Ben c:h : 	L.t.ht:i. 

0 A NC) ?-s('"-  2004 

J. (iU0L(1L,r>' 

• vc.' . 

tin :lc)n cf :Ind 

 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

2004 The 	Appl:i. cant 	was 	transferrd 	by 	Order 

No 0/2004 	after 	c:ons:i.der :lnci 	h is 	praye rfor 

on 	t he me:l :1 cal 	ci round 	of 	h:i. s 	w :i.fe 

Ie 	IrrIniii 	the post 	 32,2004 	He 	took 

over 	c:haçer at (3.,ahat:i. 	0ff:Lce on 	10,22004. 

1.7.2.2004 Not :1. f :i. cation 	:1. ssued 	by 	the Cen t ra :i Boa rd 	of 

Excise 	and 	empowered 	some 	ciffi cers 	to 

exerc::i.Se powers of recovery under sect:i.on 	11 

of 	teCentral Exc:ise Act. The Applicant is 

in 	v :i.ew 	of 	t hesa :1 ci 

Not:i. fi cat:i. on 

05 4 2004 I...e? tter 	dai:.ed 	, 4 	2004 	of 	Add :1. t:i.onal 

Commissioner 	....€ch 	c:::entrai. 	Exc::Lse 	Sh:i.11onq 

c:a:i :i. :i.nq 	•for 	ex p1 ana t :1. on 	of 	the 	con c:erned 

of.... .i. c:ers 	in 	the above matter o•f 	rec:OVerY 	and 

also 	J. nd :1. c:at :1 n ci 	the 	fat:: t 	of 	...0 rifi in ci 	ad verse 

opin :1. on 	and 	con templ ated 	act :i.cfl 

04 2004 The 	:1. mpuqned transfer order has been 	issued 

transfer r :i.nq 	the appi :i. cant 	from the 	presen • 

post 	to D :1 b ruçj a r h 	•T h :i. s order was no 	:1. ssuec:I 

•••••••••e 	res pon ci en t No 2 w ho:i. 	the 	c:ompe t e n t 

.'f.. 
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In The Ccntra1 Aclm:i.n:i.trative 1rib&.tnal. 

Guwahati 	 cli on Guwahati., 

/2004 

PETWEEEN  

.1 Jagadish (..11.)L.I.(.11lL.0 >'" 

ark:i.nq as :Enspec:tor of Central 

I:xc::i.se•,, Gwtliati l.ncje:E 	rs:i.cl:i.nci 

at 	Ka1.yauii 	Apartment, 	DrBJC. 

Ka kot i. Road Ulubari, :ahat :1. 

1 	.Jn :i. cn of ri cI :1. a 	represented 	by 

the Secretary, M:i.n:Ls try of F:iiii'ic: 

X)ei't.m.:•,nt of levc•nue , Tax Re:c•?arc:h 

t.Jri:i.t 1 	ll?'.J Y)c:lhi 

2 	1 li: 	Chief 	.:rIifI1 :i. 1.5 :1. (Dli r 

l::::n i:,ra:l. Excise, 	Sh:i.1.lonci 	Zone 

q 	li:i.1.1.ti 	i. 

3. 1 Ix:? Commission e r,  

Central 	Excise, Morella 	:;clii:cL.Lri d 

M. 	G. 	i:.ci , 	c.l:i.:i:i.c:'rici-i. 

4 	icict :i.i:.:i.(:)l1::l. 	::rirn:i.s:i.:rl:?r 	C F' & V 

Central 	Excise, iic rc 1. 1. CD 	C:cxn :)DAn ci 

M. 	G. 	 ;i:i. :t. :ic)Fi(:J••-:l. 

Deputy :::rIlrIi:i..:i.r1r,  

Office 	of 	1:. lic? 	Assistant 

Commissioner 	of 	C:? nI:r .. .1. 	Ii:. X c::i. 

B.S. I'o•(I 	E4i1aliçi:\gariI 'I Gu.liai:.:i"3 

(p(:)Ilci(•?ri t% 



\. 

t 
Details of the Application : 

:1,, Particulars of the order aqainst which the application 

is made : 

The 	application is made .::i]. .i.c•?m: :Lici the 	:t?(.1:!. :1. t) 

of 	1:. ic 	impugned 	Establishmentrr.:i c• r 	1'k:) 	 ci t.CcI 

	

\ l: :Lc:n. t.tncicr the 	qt..:i.cz 	of 

administrative 	cJI'(:).uIcf I::'>' abusing 1::ict,jcr and also 	cx?rc:::f.s:Lnq 

c: Ii 	i:)otAc:I' 	colourably,and for c:l 1 	t :1 c:n /inc:ci :1. f :i. c::. t :Lcn 	of 

	

.:i.cI impugned crcicr by cii 1.i:i.nc; name c ....t.hi: 	applicant  

2 .Turisdiction: 

	

1 he? ii p i. :1. c:\n  1:. declares that f p subject (fl • •(p . 	of 

the 	£i:)i.i.i.c:.i.:i.(:3j 	:1 	:i.tIi:i.r 	the 	 I:,ii: 	ilc)I 

tr'i. i:t.ti'y'.1 

L, Limitation: 

- The applicant declares [.it the application is LJ:Lt.i:i.ri 

the per :i. cci of 1. :1. in :1. l:.. . :i. c:'n under section 21 of t lie 

Administrative ii':i.i:ti.ti;.A. •c:t, 

4 Facts of the case: 

1 	That 	I:.ii:•? 	Ai::'i::' 1 :i.c:uiL is citizens of :i:ncl:i.a 	ari:l 	as 

such is cii 1:. :i. 1:. 1 ed i:.c:' t lic r :i. i i•i i:.<. and Privileges guaranteed 	by 

the c:::.:i1.:j. Lu.i:.:i.c:)ti of 	:i.nci i 

4.2 	iii:t. 	the 	(J:::i.:i.c:.iiI:. :i.Ii:i.i:.:i..].A.>' .:::i.iiici 

I:rij:::i:.c:ii' 	of 	Central E:x(:::i.e k.J,i:•?0 16.11.1989 	iii 	the 

respondents 	di:•?J::'.r tnie:n t By 	C)rdii:.?r 	N1c ci: 	Li?di 	' 

transferred 	'::nci posted Guwahati D :1 VLsi. on 	Off :1. c:e 

Order 	iIc:) 	 c:l*.ec:i )', 	 ?. 	'f'".::'i. 1j.:)Ljedi by 	1:)c::''ii.I'lc, 	C)rcic-?r 



No, 13/2003 dated 19 2 2003 he was t i ansfer red and posted 	at 

Tezpur 	D:Lv:i.siofl He 	carri.ed out the 	trsfer 	order 	and 

:1 oineci 	Iianqal.dai Range of Tezpur div:i.sion 

iial:. 	the app:;. :i.can t 	L:ecis 	to state 	that 	his w:i.fe 	is 

a 	heart 	;:at:i.ent suffer:lnq 	from 	Tc.?ra:ioc,y 	of 	F:].i.ot 	and 

underwent an 	o;::en 	hear surdiery at Chr:i.stiafl Med:i.c:a1. 	Collecie 

& 	Hosp:i. tal. 	at Val lore at her aqe of 15 years 	After 	that 

t houci h 	she 	:1. s rel. :1. eyed 	from 	pe renn :1. a 1 	P (0b :i. ems 	of 	suci den 

brea th:iessness since 	i:.hen 	she is 	suffer inq 	from 	ac:ute 

anem :1 a 	coup:;. ed w :1. 1 h 	low 	b 1 cx:d 	pressure 	She 	req u :1. res 

con stan t med :1 cal at ten U on 

(.o py 	crfi:.he 	Med :1. ca :i, 	ce r t :L f :i. c:ates 

are 	en :::i.osc?cI 	as 	Annext.rc".l 

4 .J 

	

That the 	a;:pi. :i.cant 	begs 	to si:,ate 	that 	on 	the 

fledi I cal 	ci roun ci of 	h :1 s w :i . .f: e 	as 	e x p :i. a in en 	above 	he 	re ;: r1Fi ted 

by 	:L:'t ter cia ted2 9 p2003 the res ponden t author :i. :ies for 	his 

trans'feF........om Manctaldial 	to Guwahati 	so 	that 	he 	take 	;:)r'c);:)er 

c:are 	and 	ci:i,ve 	due 	attention to his 	wife 	who 	stays 	at 

Guwaha'l.i 	with children of the app:Lic:ant. 	It is stated 	that 

there 	is 	no ma i.e 	adult 	member:i.n 	the 	farn I i. y 	o'f'thP 

ap;Di.:i.c:ant 

c::f:);Dy 	of the 	rePI?1fl 'i.,,.t :1. cn 	ci ateci 

2.9.2003 	is 	en c: 1. oeci 

4 4 'lhaI:. 	:1. t 	:i'.4 stated that 'I:,he respondents author :1. ties 

were very 	kind and sympathe'Lc to 	the 	appl:1 cant and 

cons I ci e red 	h :i. safo resa Id re p resen ta * :1. on 	favou ra b 1 y 1' he 



P 	cfl1i I 	 c 	 No 	,O4 d I d 	1 	0 I 	
O(V 

t rn fe r red and pc te:i t he a p p1 :1 c:an t from Man cia i. ci a :1. Ran q e of 

Tezpur D:i.vi;:Lon to Guahat:i. RanceI (3uabati i)ivi:i.on . He 

oi. n d at GL.w,a hat :1. O -f:i. ce on 3.2.2004 an ci con eq uen t 1>' he 

was ci:i.ven circe 
(.).4: Sec:tor"-  IIL & IV under Ckujahat1 Raiqei 

P.1 .. 18.2.2004..  

C: p' of the 0 rd e r ci a tedl.. 01 2004 

is d:n c:1oeci as AmcXurd? -II I 

Copy 	of 1, iu-- 0 rt:i ty:?  r of a :I.:iol:.men t 	of 

e c: to r ci a ted 18 2. 2004 is en c: 1 oeci 

as Annex.tre.LV 

4., 5 

 

That the a1:pi.:i.c:ant begs to state that a Of .1. c:e 

l..et ter 	bear :1. nc No :1:v-.-.1.6/26/T ECI-i/03/9836 of 
	the Add i t:i. ona:i. 

ronii I <. 	i ( 	h) Central Wise, h I I onq 
ci 

has been 	issued 	c:a 1 1.. :1. nc 	for e x 
p:. a nat ion of the F :1. e 1 ci 

officers 1 :1. ke the app:1. I cant on the matters of re c:overy of 

dues from an aeee c:om pany The said :iet te rin ter--al :1 

Wontains as under 

"I) :i. rec: t I on 	con ta :1 n eci 	:i. n 	the ai:)OVe 	
men t :loned 

:I,c.?tter-c) rec:over the hucie arrears from the )DSL. 

Group 

 

has not been en -for c:ed -I:, :i. i. i. date 

commissioner has no ted ad ye re 1. y and di re c te:i to 

cal 1 for ex p1 an at :i. on di........e officers con cernecl 

:Lcnmedi :i.atei.>' 

i:::i.x:incj of repo:i.iD:1.i,.ty is c:ontemplateci.. 

You are kh rt  fore ci :i. rectedi to explain the act Ion 

the Divisional officer and the Field 

officers towards rec:overY of such i.u:ie arrear:iI 
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the :i.:i.ctlrL 	of 	the .,r\,'C directions 	t,:i.t.h:i.n 7 	cL>'s 

fc r CDnn :i.:i.C)r 	s I. 

is pertinent to (.r1t:Lc:)n h•i'€ that this decision 

it in d:i.rec:t violation of the ::i.s:i.on of the cntrL roarci 

of Excise to i<:ep the re c.:c)': t"' pending by 0 rd e r 

i 	N: 	;i:5/f'/9()Ci3....1'fj f'I:. tc:I 8.8.2003.  

c::)lDy 	of 	the office c:ci€:r 	:iatd 

5.4.2004 is (fi c .1. (:)sed as AI'ifl? XtA 

4.6 	The applicant begs to naIie the bac:kcirop of the 

:ift'.e which 	:t. eaci 	to issuance of the sa :1 ci 	C) rd i" ci ateci 

S ,,4..2004 as under 

'1 i":". t. 	'I.'. I€? (3C)V€? It"I (t1? 'I.. of :i n cii, d 	:1 suecI 	Nc: t :1 'fi. c::a t :1. on 

No , 32/99-'CE ci a ted 8 7 ., :1.999 so as to c' x ten ci l:n ef :1 t of 

e x em t. :1. on by wy of r?un ci for C :i cj are t tes an ci Out kha ( pan 

masala c:onta:Ln:Lnq tobac:c:o) w,.e,.'f. L7 :1.999 to the units in 

the Nc::' r t h East req :1. on The assessee N/s I) ha ram pal Sa tya pa 1. 

Ltd established :1. ts un :1 t of pan masa la zarda and qu tkha 

.::.ty at G&.wa ha ti and Aqa r ta 1. a ( both in the North East. 

pF. (:, :1. on ) The sa :1 ci asessee c(:)mI:)an >' en .:i :yed the bene'f :1 t of 

sa:i.d exemption till 28,.2..2001 and qot refund of ai:out 

Rs.2 :1.6 c:rore.. i...ater, by Notification No 6/2001 CE dated 

1 ::' 2001 the i:ene'f :1. t otthe aforesa :i.ci not:i. f :i. cation 

Nc 32,/99'••CE in respec:t c........)hac: c:o pr'd)dUc 1:, was w :i. thd r'awn 	The 

i ci Not:i. .f:.j cat :i.on was cha :1 :Lenqed by the assessee company 

before the Hon i:Lt.e c•u.khat:i. H:i.cih Court and the Hon b:ie High 

Court in the Writ Appea:i. No,,219"222/2001 quashed the 

aforesaid Notification No.6/2001 CE by Judgement dated  

3.12.2002. I hereat ter eec: i....n 154 oft he F in an c:e 

:13.. 5 2003 re ' ro' p  c: tivc? .1.>,  amen cleci the Nor '1 h East Cen '1 ra 1. 

---- 



1 

Excise 	exemptionsNk: 1:. :1 .f: 	4. :j() 	i'ic: :3;'./Ic?....I:F.: withdrawing 	t hc 

benefit of exemption of the said it:i:f:1c:at.ion 

0.7.1999 for tobacco p roctt. c: t The said assessee c:c:m p.n 
1  was 

1:. hn 	issued 	an 	c)rcic:?r 	of 	Recovery 	 Office  

C.No.V(15)57/SPL`/ACO/`03/```/*084of the 	 pcn (:1 fI1 i 	i'ic) 4 dated  

:i. i i 1. 	i.i 1i :i. c: ii 	1 lc said 	assessee 	company 	:i. i. ?ci 

j:€a:i. I::fcr:? the 	 ) Guwahati along ':i. 1,h 

Lay petition, I:mu. t no stay was ci ran .cci to themMeanwhile  

the I(eJ:)(:)r(:icn t X)e?I:ii.me?n 1:. f:(. I.c(:i a Special i...c?:ve ie!i:.:i. t:.Dn 

before 1:. hc iic:'n 1: 1. e Supreme Ccu. r t assailing •I lp J,tci Cf cii t of 

the ion bie? Gaithati i"i:i.h (l.Art in Writ aiDI:'e?a:i. ikD 122 

cia teci 3 :I.2 2002 The Hon'ble Suir?me? Court itayed the 

olDeratic)n of the ..Iuciciemen •L of the Hon b:i.e Hici h Court by an 

(:)rcI€Ar ci':tc':i 12.01.2004. it is l:)ertlne?n t to ment:Lc)fl he?l'e that 

the t. .. :i. Board of E x cise by C)rcl r i'ic I::  Nic' .. .. 

a ted 8 8 2003 ci :1. rec: ted the lc?l':ie?n f .......i?p the 	rec:over 

I:):ncl:i.nc:J 	ii. :i, i. 	fti 

c:cp>' 	of 4..iie tIlcAr of 	the Central 

D'.:ai'ci ciat.ccl 8.. 8 2003 is en c::i.oset:l as 

4.7 	That the ap::':i. :i. :an t beus to reproduce Section 11 of 

the 	(:entr.:i. 	Exc::i.se 	Act., :1.944 	here:.n"be:i.oJ 	for 	ready 

refe ren ce 	of 	.....te? 	lion ID 1 e T r :i. bun a .1. 	LISIh :1. c:h 	:1.s 	very 	much 

re :i. evan 1. to .:i ud cj e t he 1•' c: tua I. mat r :1. x 

11.. Recover)' of sums due to Government.. In respec:t 

of duty and any ot hen.......uns of any kind i:ay'i to 

the Ce?n t ra i. 8ovo rn men t un ci e r any oft he provisions 

of 1:.h:i.s Ac:L or :the ru I. es made t hereun cier 

[:1. Ii c: i. .cl :1. Fl cj i. ic amount required i:.i.D be paid to 1 ie 

1= 



c: i':ct :1. •I:. 	if 	the ::: 	t r. 1. (: ri cncn t 	under 	E(? c: t. :1 c)fl 

1 :. > ] 	t iic- cyff.i. c:: r empowered by t he C Cen t:. r 1 	i::ici 
	

Itn) 
of 	Excise 	:kIi (i 	Customs 	c::cr 	t. :i. Lt. l:.c•.:i 	ii ci C? r 	then  

:::ii:l. Boards of Revenue Act,1963 ?!%4 of to 

:1 eVy such ci ui:.>,  or rec ':1. re t he IftiI • of 1L.L C: ii sums 

may ci ed u c: t t he amoun t so payable •f rorn an •y money 

ow :1. n cj to the pe ron from whom such sums may be 

rec:c:iverable or due whic:h may be in his hands or 

under his ci :i.i:ioa]. or c:ontrol or may rec:oVe rthe 

amoun t by at ta c: hmen t an ci sa i. a of e x C: :1 a b i. a cjood 

1. on o :1. r' q to such pa ron and :1. tie a(flOLUi t 

payai::1e is not sc:' rec:overedl he may prePare a 

c:ertif:i.cata signed by him specifying the amount 

clue .f: rorn the pa rc:'n 1. :1. a ID 1. e to pay the same an ci 

,end it to the Co:i.lec:tor of the ciitr:1c:t in which 

st.tch ::ie rion resides or conducts his business an ci 

the said c::o1].ector, on rec:e:i.iDt of such 

c:artifi.cate1 shall proc:eed to recover from the 

:1. ci ie rion the amount specified the re in as if :1. t 

were an a r rear of land revenue 

	

:i: t 	is submitted that the said 	Section 	1 :1. 

specifically mentions that the Off:i. c:a ri who are empowered by 

the Cen t ra :i. Ec:a r:l of E x :i. ¶e can e x er c :1. a t he l:ioJa r un cia rtha 

i. ci section. The a I:: p :i. :1. can t baçt a to a tate that he came to 

know that t he Cen t ra :i. ):oa rd c:i :1. c:i not empower any c:iff :i, c:e r 	of 

(:::cr L ra 1 	E x c: :i. ae to a :: arc: :1. ae the I:iowe r un c:l er section 	11 	but 

on 1 y 	by Not :1. f :1 cat :i. on No 4/2(:1o4c:: C: (N T ) 	ci :i tac:i 	17 2 2004 

empowered 	every Can tra:l. IE. c:: :i.ae Off i c::er 	not l::alc:'w the 	ran 1< 

of an Assistant 	:xiimiasioner of Can tral ax c:::i.ae to axerc:::Lae 



'1. he pc:'we r' 	cc:n •te r' red 	by the 	a :3. d 	Sect :1 on 	1 :1 	I t 	J. 'La ted 

'Lha t the 	a pp 1 J. c:an t 	J. s not an 	crt'.i. c:er empowe red  

not. I fl c:a t :3. on 	to 	e xe r' c: :3. e the power of re covery 

1 l 	a ppl '3. can t 'further' begs to 	'Late that he 	cou.ld 

co 1. ]. e :: '1 	on 1' 	the 	e x t ra c: t 	c:t'te 	a :3. d 	not :3. 'f :3. cat J. on 	dated 

1.7.2.2004   an ci 	the Hon I:: 1 e 	T r :1. bun a 1 	may 	be 	p l. eaeci to 	c:a Ii. 

the 	re pon ci en ts to produce the corn p :i €• te copy 	oft he 
upon 

ald not :3. 'fl. caL :i. on 	before 	th :3. 	Hon 	b i.e 	'1' r :3. hun al 

Copy 	of 	he e x tract c:f'l'ie :3. d 

cat :3. on 	cia ted 	:1.7 	2 2004 	:1 

en c:i.o'cc.i 	innexur'c''"V.l. I. 

4 8 	1' hat the appl. :3. c:an t beci 	to 'Late that In v:i. ew of 

the Centra:!. Board " Order' dated €L82003 	exp1a:3.ncdl above 

and :Ii"i v:i.ew of 'je Nc"L:i.'f:3. c:at:i.on dated :1,7 2 2004 under wh:i. ch 

the. a p p :1:3. can t :3. s not even corn pe ten t off :3. ce r' to make recovery 

'L he r'ea pen ci en t S., ot.tçj h 'L not to have :3. ueci the  

Letter 	cia'Lecl 	2004 	(Annext.trc....V) 	:i.ncI:i.cat:i.ncj 	ac:t:i.on 

acjaint the 
 

4 9 	 '1' hat 'Lhe pp 1. J. can A. be 	to ta te that 'Lhc:' re wa 

ho 1:3. clay 	on 	:i,% 04 2004 on thc' oc c:a :3. on of B :3. hu l:'e 'L:i,va:l. and 

hr prayed for caua 1. :leave w e 'f :14 04 2004 to 16 ,, 4 2004 

1.7.4.2004 & 18 4 2004 be :3. n ci Sa 'Lu rd a>' & Sun ci ay ) w h :3. c: h ha 

been 	clt,l,y iari c:tic:necl He :i..at preen t on leave on cued 

round 	wh:i. c: Ii 	wa 	rec:omrnen cieci 	by 	the 	Mec:l :3. ca l 	I'Ff•f :3 

ouwa hat :1. lIed :3. ca i. Co 1 :leq e 

' 	v't. h  

with 	the cned:i. cal 	cer L :N::i, ca'Le  are 



Ii 	'l' 	J1i.1 

4.10 	that the 	a p p1 1 c:an t 	has come to 	know 	that 	the 

re1p(Dnden*. 	No ..3 has 	t::!een 	1ooId.nc 	f:ç:J... 	actions 	actaint 	the 

off :i. c:e r 	in 	terms of letter dated 	5 4 .2004 (AnnexureV) .. 	The 

ap1 :1. can t 	c:oul d 1 earn 	1 rom h :1 s colleagues in the office that 

ac: ti on 	ag a :1. n 	t some 	officers 	and 	Inspectors 	a :i, :I.eced :1,>' 

con cerned 	w:i. th the re c:overy as ex p1 ai. ned 	above 	has 	been 

taken by way of traimfe rf from the preen t place of 	po t:i.nçi 

He 	coul ci 	cc) :1. .Lec: t 	a 	copy 	of 	the 	Etab1 :i.hmen t 	Order 

No .. 62/2004 dated 13 04 2004 by w h :1. c:h he has been t ranfe r red 

from 	Ouwahat:i. 	IançJ(: 	:;: , 	Ouwahati 	D:i.vi s ion 	to 	Naçaon 	D:1vi 	:i.on.. 

:i: t 	is 	stated that this order has not been 	issued 	by 	1 he 

re pon ci en t 	No 2 	who 	is the 	Compe ten t 	Author :1. ty 	:1 ii 	the 

ma tter 	ciftr ansfer 	& 	pot:i.ncj 	of 	the 	yf.i. cer 	:i :1. ke 

..1):i.c:aE 	t 

i:::py of the Order dated 13.. 04 2004 

is :n c:J.ciedi as 

4. 11 	That 	the app.b. cant begs to state that 	the 

re pon den ts have me chan :1 cal 1 y paedl the :1. mpuq ned t ranife 

order of the app 1. :1 can I:., The re i:ond ei t authorities I:xDtedi 

him at Ouwahati Off:i.ce after coiideri.nq his IDrayer of 

L ran sfe r on the med :1. cal ci round of his w :1. fe on 1 y in the mon t h 

of Januaryjmnd and heioiIiedi as tak.edI eari.er
!I at 

Ouwa hat :i. Off :1. ce on 3 2 .. 2004 an ci took overt he c ha rq e on 

18,,2,2004.. No ex:iqenc:leS in ierv:1ce has ar:i.en within such a 

short spell for wh:i.ch he has to be transferred aciain wh:i.le 

h :ls p rob 1 em as stated above is known to t he res i:on(1 en ts and 

had a :lsc been ::ons:i.dlet'e(l favourably 



:1.0 	:: 

4 J:12 	That the appi :1 ::an t hens to state that he has also 

n:ofrie to kn ow that the res ponden 'Is author I ties have by 1 el te r' 

V(15)57/SPL/ACB/03/4B28  ci ateci 15 4 2004 souq ht to obtain 

expi.anation :W? appi.i cant in the matter of r'ecc:very as 

expla:i.ned above f ::'r tak:1nc 'fur'ther ac:tions The appi :ican 'I 

could not ro:i.lec:t cop>' of the said letter t:latecl 15 4.2004 

bu '1 cou 1. ci learnt the con ten ts t he r'eo'f r he Hon b :L e 1' r :1 hun a 1 

may he pleased to ce.]. :i. for the s:i.ci letter dated 15 ..4 2004 

with conne c: ted rec:or'ds 

4.13 	'1' h t the a ::i p1 1 c:ar 1 begsto su bin :1 '1 that 1 he ;'. bove 

trans'fe r order is the result cie cir'der ci ated 5 4 2004 

( Antiexui"'V ) 	1 houci ii :1 t has been sa:i. d to be :Lssuecl on 

acim:inistrat:.ve 	qroundi 	It 	is 	subi'nittedl 	that 	no 

adm:Ln :i.s tra live ex :i.cten c::i. es 	:i. :i.es behind 	the said 	tran"er 

orcie i' no r it has been made in pub]. :1. c in te: r'es t 	'1' he sa :1 d 

rans'fe r' c rd er has i::'een :1. ssued for' co 1 late ra 1. purposes and 
'  

h oh 1 :1. que mc' t I yes an ci hen c:e the I m puqn ed transfer order 

is vi tla'led by abuse of power's.. The said transfer c:'rc:ier is £:\ 

man eouver to c:ove r iA p the r'es pon si ID I ]. :1. t :1. es of the cic...... ce r's 

In the matter of aforesa:i. ci recover>' who are empowered uncle r 

section 11 of ...he Centra:L Excise Act in view of'li"ie 

Not:i.'f:i.cat:i.On dated 17,,2,.2004 (Annexur'e"VI:i:).. It is further' 

submi tted that the a'foresa:i.di trivvfr is not in 

acim:i,n:i,stra'LiVe ex:Lciencies neither in pub:Lic: interest but is 

c:ase of vi ctiml sat:i.on of the appl :1. cant The r'esponden Is have 

adioi::itedi a short cut methc'ci to cover up the responsibilities 

o'f'ti"ie empowered off I csir'i the en t:i. re recover'>' matter and 

I m pc'sed 'I he pun is hmen 1:. upon the a p p1 :i. c::an 'I by way of 

	

order 	c:iateci 



w 

AnneXureV) :i.s a c::lear cut ev:lden ce oft he above 

fict.. The ,i:i.ice in fac:t as well as :Ln ].aw :i.s patent in 
	the 

•f c: ts an ci c: :1. r cums tan c:c•?s.. 	1 he transfer 	of 	the 

appl:i.cant under the above c:irc:umstaI5; is noth:i.nci but 

n.i.a fide exerc:ise of the powe ri:.C) demorai.:ise the appl:i. cant 

who has been effic::i.ently discharqincl his duties without an>' 

b :1 em :1 sh,. T he sa :i.d order of t ransfe r:i. s e x t raneO.&5 to of f:L ce 

exiqenc:>' and :Ls penal in natur'. 

4 .. :14 	1 hat I:.i 	ics 1:x:nden t ci e par tmen t has ad op t.e:l 	pol J. c:)f 

fo an sfe r of Super in tend e nL,'lnsPeCtC)ls under which 3. ast 

r"n sfe rs have been a c: ted ut:on :1 n December .,2003.. 
 

s tateci th t the clppar+mefl •j f wh:i. ch 

are c:a.Li.ed transfers on adm:i.n:i.strative cirounci whi.c:h :i.nc:iude% 

transfers of penal n a re. I he adm:i.n :1. strat Lye q round s are no 

where expla:i.ned ci:i.v:Lnq ari:itrary power of wh:Lmsica:i. 

1: iI f:er .. 	in 	the 1:'P1 	even thourJ h 	t r 	fers were 

c:n in De cern be r • p resen * ran sfer 

order cia te d13. 04 .. 2004 has i:een issued pu r pot' .  tci i.y on 

adm:i.n istrat:Lve c; round wh:L c:h is vaque and in the presen I case 

:i.s penal :i.n nature. Mc:' public :i.nterest :i.s :i.nvo:i.vecl in the 

I:iIfr,, 	The lion ble Tribunal ma>' be 1:lease(:i to 	c:al:i. 	f• 

the 	rec:ords re:i.atindj to I. 	transfers and 	aforesaid 

rec:ove r. 

4 15 1.  hat the appl :1 can 	I:eçjs 	to state that he J. on :1>' 

ile adul 1 	memiDe rto :Look after his farni :1.>'.. His wife :i.s 	a 

hear + 	i:at:i.en 1 an ci requi res constan t med :1. ca:i. atten '1 :i,on His 

on ly son 	is stuciyincJ in c:Lass1:V at Guwahati and 	i t J. s 	his 

ci sess:i. on .. 1 he transfer of the app 1. :1. cant in suc:h a manner 

i 

--.:r- 



rd 

	

and 	¶::i.a1lY 	under such circumstances ¶1l 	
cause r 

:i.rreparabi.e loss and in.:iury to him and his family member. 

Ground for reliefs with lecjal proviSiOflS 

	

5.1. 	
Fo r that the :i.mpwned tr.n fer order is the 

cone1uen ce of the Letter dated 5 4 2004 (Anne 	
ijhi ch 

	

is 	the 	j(it of ari::i:i.tr r:i.nes1 whims and 	
car:1c::loW 	and 

offends Article :14 of the cnstitut101i of India0 

the respondents have acted wi th a c1.oed 

m :1. nd and formed ad ye re opi. n :1 on an ci con tern plated act :1 on 

..ciain1t the f:i.eld officers like applicant wh:Lc:h resulted in 

t,aIfdt'I'L1icj the app]. ican t 

tId? rc:Ir.l::'p:I. :1 	::\.:i.r 	cif 	:i.ncI :I.i•passing 

the 	i.fflptAqncdI transfer order 	is ptn 

504 l:: ( : j . 	that 	the 	:i.mpucjnedl 	. 	 .:yfer 	order is extrafleou 

to off :1 ce exigencies and 	:i3 	iDen 	:t. 	in 	iiatt.tr. 

5.5 For 	that the 	:i.inl::ucfle(:l 	tran€' 	order has 	t::een 

iued for 	co :t. :i. ate ra 1 purposes an ci w :1 th ob]. :1. cjue motives 	and 

hen c:e the 	:1. m 1:uc ned 	ran 	fe r 	o rd er.i. is 	v :1:1. a ted by 	alDue 	Of 

power.. 

5.6 	For 	that 	the 
	:1 ' t:t.tcJ (•Y.(:l 	transfer 	c' rd € r 	:1 c. 	JA 

man 'I.'d r to (OV( r u p t le responsibilities of t•.I"ie 	
c:(fl1)().CI 

c:ifi.cG?t 	in i:.1i€ 1I.tt?r of ic:::iVerV as (:):pIkiIdCI above and is  

of &i c timisation of i:I,c•: applicant.,  

For the :i.mlDLAcjned tranifer order is vi. t:i.ated by 

mala tide exercise of power of the repOnd1ento Malice in 



J. 	1:. 	:1 	i:i. :1. c::i. 

8 	j::' rt hat t he :1. rn puq n oct A. ran .yf r C) rd 01' ha 	no 1. 	boorl 

J. uod i::yi:.he r'e pond ei" t No 2 who J. 	the Corn pe A. t Au thor J. ty 

:i. n 	the mat 	
:t 

to ro of tr an'fe r & po tin çj 	'f the 	::'ff'i. ce 	. J.  ko 

S 9 	l:: (: )  r' 	t I•a t :1. n v: OW C) 	 ho mat tort can t 	J. 

on 

 

A. J. A. :i. e 	to the ro 1. :1 of 	oucJ h t fo r 

Details of the remedies exhausted 

1' he 	app 1:1 cant 	clec:l a re 	.......t there J. 	no other 

off J. c:ac::i.c)W 	reined :i.o under 	ally 	Rule and th:i. Hon blo 

1. 	:1. 	tIio 	on .1. y lo rum 	to 	ad 	wi :j  (:: 	 .1:0 h(: u b: e c: t ma 'I t o 

7. 	Matters not previously file or pending with any 

other court 

'1 Ii:. 	apt:) L c::r1 t ct e c: I a e 	1. ha 1:. he Ilao no 1:. an>' 

dr1 
 

l':i.rli3. i:.Lk.:i.c)1l 

Reliefs sought for 

Un ci el.......iO 	a bc've 	ta c: t 	arl ci 	c: :i. r c:um tan c:o 	the 

apiDi. 
:1. c:an t prays for the fo:I,low:i.nc reL:Let 

:t. 	 The 	m IDuci nec! 	trail fe r o rd or l"lo 62/2004 	cia t e d 

13 4 2004 be mod :1. f :1. oct/aL to rod by dole t :i.n Cj the name of the 

app :i. :i cn t theref rocn 

8 2 	be a 1. J. owed to con J. nue in 	e th 

t:)roen t 	pc:t 

8 No ad: t :1, on i. n to rm cit 	1. otter 	cia ted 	5/4/2004 

( Annex uroV) aq a :inL. al :ioqecl con ce....iod 	off :1. cor 	(app].:i can t 	:i. 



:•. 

oi ) 	h. :i :i. be taken 

Any other rel:Lef 	- r:iiefs 	a 	the 	Hon b l e 

irjDUn.:.). de€n fi 1:. 	and proper 

e aboe r e 	 pr 

	

]. iefs are 	ayed for on th T h 	v 	
e c round 

stated :1 n pa ra 5 above 

9. 	Interim Relief 

Durinçj the penden cy of this app:L i c:atiC)n 	the 

appl:i.cant prays fo r the •follokiflq inter....in rel:i.efs 

	

9 :1, 	rhe transfer of Lh app :t. :i. can t be stayed inn he e 	may 

b 	:i loec:1 to con tin ue :1. n the presen t 
)OS t 

	

92 	Any other relief or riifs as the 	Hon ble 

	

.f; I 	a 1 deem fl t and proper 

1abcie 	:1 :i_ef 	ar 	t: rayed f(•) I 	t ( 	ct Eund 

.tec:i 

	

:IC 
	

th:i. 	appi i catiJ.)fl :i.s f :1. :Ir:?d 	.()t.'.0 
 

	

1 1 
	Particulars of Postal Order 

:L) IPO •lo 

:1.1. ) D.ie o ... :t,ue 	 a L1 

:i.i:i.) :r.t.ted from 	 ô 
lv) payable at 

:1. 	 List of Enclosures 

As l:e1 :t:ndex 

/ei:i.f:i.c.t:i.On 



:i.•f:i.c:aI:.:Lc)n I . 

cacI ii Ch:).td ht.'. ry . 1c:)n cit l.a te 	J:''ar 

I Ok.Lcl hur>' acted 	about 	43 yea r 	. 	 a 	re:i.den t of 	IJ lubar :1 

Guahat:L- 7 Dit Kamrup do 	hereby 	ver:i:fy t h a t 	the 

teme:n made in 	the parag raph 	1 4 .6 to :1.2 are true 	to 

• 	kn c:wJ led ci e an ci 	i 	tenen t In pa ra 2 . 3 and 5 a re true to my 

:l.cqa 1 	adv :1. ce and that 	1 	have not suppreed any 	mater :ial 

fac:t 

Anc:l 	:i: 	:i.cin 	i:.ti:i.1 	 c::<Vt.iCDt 	c>r 	.h:i.. 	Oth 

day 

 

of Apr:i.l .2OO4.. 

CINOI~ 
3 :i: cllrL)i1 
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GNRC UE'WI' IrcnTuI'E 
AN ISO 9002 ORGA N1S.A'UOI' 

DISPUR, 0 U4Hil TI- 781006. 	L4.I 

EC440CAR1)JOGRApjy R POR 

/ 

277OO. 22?)01, 
4 277C, 227O3, 
FAX: 9/0361 

227711 

J ., - J 

NAME, 
Hosp. No 
DATE: 
Refd. By 

MRS MANJUSHR1 DEVI AGE-:32 YRS SEX : F i N: 94 
.1 138417 	MRD NO.: 	- 	lit (cm) : 	Wi. (1): 
12.01.2002.  
I)r. AK. K. BORO,_MD, .1)M 

IM-MoDEAND2-DJ5fr' 

MJTRALVALVE : Normal. 

AML: 

EF oc 	(0- 'U.nun 

EPSS 	 - mni 

PML : 

.SUB-VALVULAR DEFORMJ'j'y : Nil, 

D.E Amni : - 	(i7•.2 i-nm) 

AC 1n(crrupion 

TRICUSPID VALVE :- Normal. 	. 
ATL: 
EF 	: L 	(50-150 mm/see). 	DE Anipr 	 (17-28 mm ) PTL 	:. 	 . 	 .. 

AORTIC VALVE - 	:-Nornial. 

• 	j Cusp Opning - 	 - 	i-nm (15-26). 	 (losure 1.in 
No.of Cusps 	 Mid Systolic Closure 
PULMONARy VALVE :-Normal.  

A. Wave - 	. 	: 	 Mid Systolic CIourc : 	- 	- 
.... AORTIC ROOf :- Normal,. 	28 mm (21-22 mmlm.-) 	Aortic Cusp Scparaton 

LEFT ATRIUM :- Normal 	Dimension (ES) : 40 	Ulfl 	(12-22 mni/M) 
- - 	. 	

-  =ENDAGE,: Clear. 

VENTRICLE -Normal 

Anterior RV Wall 	mm (5-9mm) 	RV Cavity (LD) 	(4-14 iiini/rvF-') 

LEFT VENTRICLE 

liVID (ed); : 	45 	mm 	- 	- 	 (19 —32 MM/M-) 
- 1  LVID (e) 	: 	32 	mm 	 (16 - 19 

LVESV 
-LVEI? 	: 	54  



DJSpUJ. GUWA HA 77-5, SAi I 

TOKE VOLUME 	ml . 	 HEAR7 RAiJ 
CARDIAC OUTpr 

IV(ef) 	 mm (6-1 1 mm) 	(cs) LVPW (ed) 	mm 
I.. .: (6-12 mm) 	(es) 

IA.S 	 IiltacL - 

-I 	- 

PERICARDIUM 	Normal 
PERICAkD 	EFFUSION No )C1 icai a a1 cf1us 
2-D ECHO:. 

RA. /RV normal size. 
LAJ LV:.iiormal.;i size. with good LV contraction. No do-ti11 LAJLAAJL V 

flflPP1.1'1.A111 -  

- Post op. t'O.F repair. 
> VSD closure jiatch in situ. 

No RVOT gradient. 
) PA normal in sizc, 
.> NOASDIPDA/COA 
) Trivial AR 

. NO MS /MR/AS/-TS/TR,'pS/FR 

FINAL DIAGNOSIS. 

•.. Post. op. T. 0. F - Repair 
> f3ood correct/on. 
>4 Good 	 67CUOn.  

/FUifl. 

flim 

DR H RAHMAN,RAD 
DEPUTY CQSULT NT, CARDIOLOGY 

JAA1V 
DRS BARUAH,D 

DEPUTY CONSULTANT, CARDIOLOGY 

OR - A KBORO, WD,,DM.-- 
SENIOR CONSULTANT, CARDOLOGy- 

117 (1 IV) 



. :t  

, 	 BATRA HOSPiTAL & MEDOAL RESEARCH CENTRE 
e 	OF CH ALH RAM BATRA PUk3UC CHARITABLE TRUST 

TUGHLAKABAD INSTITUTIONAL AREA, MEHRAULJ BADAAPUR ROAD, 
NW DELH11O O2 PHONE 

DEPARTMENT OF CARDIOLOGY 
OCA0GRAPIflT 8 COLOR DOPPU 

Patieji Name 

oPf) / 

MRS. MAN,JUj DEVI Echo No. : 53106 
34i'F 	 Date 	: 29.09.03 OPD 	 B.S.A, 	

• 

VA 

U 

WI1TRALVjy 	 Norm a I 
"M" lVbde & 2D 
AML : EF (SO-li 50mrn/s) 
DE(2.Ocrn) 
CaIcificaijon 
MVA (2D) 	 : 

NormaL 
AML : tF (5O. I SOmmls): 
DE (2.Ocm) 

No nnaL 
Cusp Opening 
Tliicken'ed Calcified 
DoppIer flow Peak 	: 	 crnlsec 

Doppler Flow VTJ 
Gradient PM 	mmBg 
MVAPHT)  

E Wave • A Wave 
AlE 	 F/A 

Doppler Flow VTI  

Gradient P  
RV Systolic pressure 	mmi-Ig 

Gradient P 	M 	mmHg 
AV Area 

PE/ LV: 

~W'IiAAM  ~ P . 

No PAR. 
EF (6-i imm/see) 	

• 	 : 
A. Wave (27mm) 	: 

RVPEP 	 RVE:r 	 PIE RV  

.4 

L VPEP 	 LVET: 
DT1 14ftr A 

Doppler Flow Peak 	cm/sec 
Gradient Peak 	VTI 



4 % 	HOSMTAL & MEDCAL RESEARCH CENTRE 
OF CH ASH RAM BAPA PUBUC CHARTALE TRUST 

1TUGHLAKABAD INSTITUTIONAL AREA, MEHRALJLI BADARPUR ROAD, 
NEW DELHM1O 062 PHONE 20950747 

DEPARTMENT OF CARDIOLOGY 

MRS. MANJUSRI DEVI 

• 	"M" i1ode & 2D Measurements 
AOD 	31 	LA 	28 (1 .2 -2 .2 cm/rn2 ) 

Diastolic 	 Systoli 
RVID 	3.50 	 (0.4-1 .4cm/rn 2) 	 • • 	mm 
LVII). 	4.03 	 (1.2-3.2cmJm 2) 	3.34 	cm 
LVP\T 	.94 	 cm (0.7-1 .1) 	.95' • 	cm 

• 	IVS 	• 	.68 	 crn(0.6-].1) 	• 	.90 	cm 
ivstiJvw 
LVFS 	17% 	(28-42%) 	LVEF 	43% (62-85%) 
EDV 	• 	ms/rn2 

• 	Post perative TOF. Patch in situ No residual VSD. PulmOnary anteir flow 

velody I .Sfree PR velociy 1.0/0. RV dilated, good contraction, proximal PAs 

• 	di.ltei. Triv:ia.l aortic regurgitation. Trivial tricuspid regurgitation. Velocity 2.0 

Pot operative TOF (ICR) 
Nd residual gradient or VSD. 

- Normal PA pressure and RV function. 
Fre pulmonary,  regurgitation. /fl, 

() 

&QLLIFANTCA1UMOLOC!ST 

AY 

•----•• 
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I AD VA?'/GE COPY 

To, 

The Commissioner, 
Central Excise, 

UJon 

Dated Mangaldaf 
the 2V  September 2003 

a 

(Through proper Channel) 

Sub: Prayer for transfer from Mangaldal to Guwahati on 
tompassionate ground 

Sir, 

With due respect I would encroach your valuable time to approach before 0 

your godself with a humble prayer to transfer me from Mangaldal Range to 

Guwahati on humanitarian ground for the reasons stated bellow. 

That Si,; I jo/ned in the department as Inspector in the year 1989 and 

serving the department with utmost sincerity and best of my ability. I am grateful 

to you -  honour for putting me at the Mangaldai Range under Tezpur Diviion, 

which is the nearest office from Guwahati under the Dibrugarh Commissionarate, 

in the last general tiansfer vide the Estt. Order No. 13172003 dated 1 February 

2003. 1 have also been attending my tegular duty without any grievance and to 

the satisfaction of my superior officers. 

That Sir, my wife Mrs. Manjusri Devi was a heart patient suffering from 

Tetra/gy of Faiot and underwent an open-heart surgety at C.M.C., Vel/ore to 

pe,forn Intra Cardiac Repair of Tetra/ogy 

of Fallot; Following the said intra cardiac repair, although she is relieved from the 

pereniiaI problems of sudden breathlessness, since then she is suffering from 

acute anaemia coupled with low blood pressure. She needs regular check-ups 

and medication. To our dismay, in recent past cOnsequent to such checkup the 

doctor has expressed his suspicion of recurrence of cardiac disease and advised to 

consUlt experts immediately, in fact;, we are p/aiming to proceed to Escott Heatt 

HospItals towards the end of this month and still continued to be wider medical 

supevision at Guwahati. 

Co,itd.P2 1 



frs. 

Pgç 

777at S/i;. due to the above problems it is not possible to s/i/ft my family 
'nemljej -s to Manga/daf. It has also become a/most impossible for me to leave my 

ailing wife alone at Guwahati since there is. no other member in my family except 

an ei'/it-year old child. These even start adversely affecting the stud/es of my only 
so,?. 

it is also very unfortunate to inform you that a sUdden illness on 1 e April, 

this year made me /iospitaI,cd which ultimately diagnosed as /schaemic after 

prope,1 invest,ation and evaluation and the doctors advised me for regular medical 

consultations. All these factors again badly affecting me physically, mentally and 

also f1iancia//y, despite of your honour's favour in posting me at Manga/dai Range 

in the last Estt. Order cited above. 

I.rn consideration of the above, I fervently request your good se/f to consider 

my on hunianitaria,j ground for transfer me to any of the offices located at 

Guwahati City so that I can look after my ailing wife in need and serve the 
depailment-  witiout c7lixiety as well The relevant medical reports and 

prescupt/ons are endosed for your kind perusal. 

1 shall remain ever grateful to you for this act of kindness. I assure my best 

possithe service to the depattnieiit-, Sir. 

Enclo: copy of Nec/cal Repoits 

And prescf7/JtiVi1 

Faithfully yours 

1 l)  
0 	/ 

(4 çiiiq C#9 VPflYF V 
Ià4ètot;' afr/xc/s. 

6taiu7alda/ Range 
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/—J/V(V4W/7EffT OCI1r4MENT CF IrwfA 
1)11 't. or THE COMMfSSOwER OF CEN1RAL EXCISE 

Dr t 	 f) ropou;o , 4LLONG 13 001 

raiz 

I 	 1SHMU (RDLftNq 041,20Q4 

a 	Subjecc 	itL tiu 	Iii 

Th foUo:Ing tnf t, p=lngs a nd adJustment In the grade of Inspector are hereby ordered with Inirndato 	trd until fiurthor ordr. 
I 	

. • Si. 	 fl1 	 From 	
• 	 To NO. 

Sh Jgcih 'fotdhw 	Tzptr OlviAlon, 	 Guwahati Range I, GuwnhtI DIvIsion, 
DIb _ 

 ShrI AbNjft 	
h-_ - 	 nera to  

otcnit Dvkon, • 	 Makum Range, TInsukia Divt3Ion, 
....i .. ........ 	 Cornmissionerate DIbwgrh Comrnslonet 

Th i.cu 'th th 	prci of th ChIef Cornrnl&s(oner 1  Cur,tonis and CentI ExcL, Shflknig Zmo, lthkniç. 

0) •  

Dated :- 14 JAN 

( 

Coy f rvrdd for 4 11 !ornnr,~ Zkon and nc'h.icy action to: 
Th Chief 	 Cutorn& CerjtrlE.xctse, ShUiorig Zone, 'CRESCENS' Building, M.O.. Road, 	 • 

Th 	nmk'n,r, C?m (PrvntI'i(_,A N ER, Shiliorig. 
a Th Comm 	ner.Ci,r& EcI.e, Dibrugrh. 
4. Th 	 (\ppic). CntrI ExoLc, Guwahati. 

. Thia Adc 1cni ( nTiiionr (P&V), CiitrI E.xcUa, ShIIIong,,'Dlbrugarh. 

. 

 
Tho Ad i;ion.-Il Colnrvki%lone r (!c.h), CntrtI ExcUse, Hqr. OtfIOe ShItlong/Dibrugarh. 

7. The AddlM o!. ,iAl cmniorr (P&i), Cutorn (Preventive), NER, Shiltong. 
• 

. 

 
Tho A dtion 0 (rmI1 ionr, Cutoni; Dtviion, Guwehati. 	 0 

. 

 
Ths, Jo1n CçI 	(P&V); Cr.rnI ExcIse, Dibrugarh. 

io. The Joint cmrnforr, Custorn (Prevettive), NER, ShiiIong. 
ii. The L puty/A irtrmt Cor ,  trd&sioiwr, CcHituI ExcI, 	 _ . 	 Division, 

ShilIeng/Dlhirh CmmIIoncre. Copy(s) rn2nt fOr thø concerned officer(s) is/arèenciod. 
i. The CR0 1  CJI ci/Cu,tom5, ShUlong/Dlbrugarti Cornmls&onerato. 
13. T he PRO, 	& Cmtt Exc.ic, ShUong. 
i. Accounts, I & Hi onfidt li 3rr h/CIU-\'!iIancs. Branch, Central Excle Hqrs. Shillong. 

( 	'Irptoi, for compilanco 
iha G;norai 	Group 'C' EMt outivo Offlcen' Msoclatlon, Customs & Cantral Excin, 
iIiIon!/Wsurh. 

Guard FUo. 

00 

.. 

j( TO 

I• 
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.. .. UWS± N J. j  
\11 \ 	IUhI\\\ 1 	LJUUI 1311 \ 	\(,Ri1 (1'\VAIiA I 1-7flHm 	V 
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, i1 I' 	1,4 111  
00,4 

w'uq1ftnt ttt 	r;insFtr & pos(iin 	in (Ii 	grade if It1S;)ector 	in tetins of t. (Md yrN r. 5I20) 1 d:ii vtj 	12 	.1 ;nivarv 1 2 t))1, I 2/2.004 dated 14'' Januiary,2004 atl(t 	1,2!2W.I 	!vc1 	10th 	
It'is,;:,,2UO4 cInj1nI,,jc 	teti videCNn.II(3)I9/Jl.lJI/2(j(,j OF 	en nu. 92(-70 (it. 12.. i,r.LL 	I 3f1979 dt. 	1.1. 1.114 and 33537 Ut. 11.2.04 rtyetjs eJ 	the 

 

Folloll 	(ijStFjhtIljm, of 	) rk/n-aII(,i,IlcIIt of sector is hereby 
101I 	iiiiint'tlia(t' tIh'( and 	nitlil Further t,rdcr. 

Sector aUotd 
L shri K.M. Marillf" 

Scctor-1&ij 

:usij 	j pu y . 	f 
----.----.....----------------- 

Sun 	S. 	sw;nnj Sector-I & I I 
(;tiss;si,j - 

Shri R.K. I1'I 
.-.- 	-. ---- 

Sedi,r-l1I & iv 
l.:iiuihati 	I , yI 1-I Sliti R.1). (H)swa,llj Svtor-I & iF 

a) Sin, A.C. Roy —I 

----- h) Shri S. 	13:srttalj - -- -.- 	-, 

Sector_I-Ill 
SeetorV .--,.---. 	_ 7. 	 is:itatj 	 J V .Si,ti 	N. 	I Ia,:ii. Sector_i & III 

ii itriIii: 
-- 	 - 	

- 

Sini K.( nwa ,) Ii '. Sector-I & H 
•S 	I 	h n n 
Ii,Sh ii .-\nj an 	lahanta. Sectr-IV U. 	("aliati Iiuy.\ :t 	SI - i S.S. 	1)1 s 11 jta Sectnr-1,11 	III 
h 	Slit I 	.\liiLt'I, 	lh', 

. . 
'is:iIi;tj 	Ii:.".\II aj Sini 13. 	Hi 	iii 	uhaijee 	-Sector-Ill 

- I.A.- ( 	J! :di-at I (WLt'.-\ II 	Sin  

•iI(L'. 1-/,y 

!iUSS1/N) 	- 

(.:(ts'  
- 	1.S 	: 	•-' ',.- ';:— .2.. QC) 

f..";ii-al L. -ie,  

I ((for-, (il(WUh 'U! 
i 4Vtl tJ/ It ,-:t . ( !,fliiiiiUi / , r ( ''/I1f/4l:!, 

ill •t 	S'S/I' 
.\s,/i.. 	Us's';:. I I. /1,' is ilir,.(1('1/ Ill u/lot (/is .tuio) S 1 4 ) 1/14' l,tc1i.p tii 	': 

1 H! I 
çx 	

'. 

10 

fl- 
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. 	 • 	

. 	 S  

r'rTI'1)A I L''VCIU' 
tk .II' 	* 	A.'44-.tLA.4 

1\1O1.ELLO COPJP()IJN1J 
M.G. itOAt), 

ø4 214751 i2223030 	Fiat. II.I.2223l28 122262l/222233O. 	E-MaU ec IIt)edse. iiç,ii 

TTN .1 	1/2fl/1Cfl/O/ 	L 	 O2tfl— f 
•• 5 

1 d l)cputy (on1,niinTter' r: 	) 
c iti'at l!ccie, 

thiect:- iccovcrv of ;tr1(II S horn 1)S!. Group - regarding. 

	

311T.Cl 1/2003/4035 I 	daed 21.10. 003 

j5SUe(! hv (lie ComnIissofler with the direction to recover (lie a reai 
on or hefote ()/.11 .03. otherwise to initiate coercive mC35U1e3. 	

S 

Letter even No. 427:38-41 (fated 6.11.03 disposing off 
representations 5ubtiiit(cd by DSL Group to the 11qrs. 

Letter even No, 48 dated 1-01-2004 issued by the Coinrnissii ncr, 
directing to enforce Section 11 of the deritral Excise Act,,1944 and 
the Sectioh 142 of the Customs Act. 1962 to recover the arrear. - 

(iv)Lctter even No. 5398-400 dated 26.02.2004 issued by the 
Additonal Couuuksioner (Tech) directing to enforce coer ive 

S 	measure; to recover the arrears. 	 .. 
(v) 1,ettct. even No. 7337-38 dated 16.03.2004 of the Additi 'nal 

('ommisiu11Cr(!ecl1) to cnibtce recovery immediately as per 

• 	direction cotnimmimicated in earl icr letters. 	 • 	. 

fl cetion contained in the above wcntioiicd letters to recover the huge r ais 

Ii in the )SL Group h13 
not becti enforced till datc. Commissioner has noted adver ely 

and direc d to call for cxpl ntt inn of the '(flccr concerned initncdiatcly. 

tn ot rc1cnsd.IlitY k conteniplated. 
.1 arc lhetet'TT e, directed to explain the action taken by The Divisional officer 

- - 	 •.. 	 •.• --------------,...,. 	 . 	 ; 	tho liihI of the abve 
anJ the [I: ld of I icers 1VP1U5 	 S- . 

(liCCtiO!1 	.vithiii •1 da 	for Cotiur i1OT1Cr'S pet 	 * 
(.. 

H (r.IIA0NII') 
Addition3l Commissioner (1e 

'S 	Y SS lIP 	
' 	C IIt 	

'r 	

S 

• 	
("S\A 	'\ 	--1•• 	- 	v ' "- 	' 	c 	l4yY 	1t' 

- 

1g 	
'' 

v 

fl/lJ 

t, I 



,itr/VrC//rE_ 
_7 

I1 J. 11 _.UU 

1 	C cf Commissioner of Cu5tomS & Central Excise, S1:ilong 
2, Cc nmiioner ot'Ccniral Excise, Shil(ong/Dibrugarh 

Sthjee. - 	 R,(heNorth_1.ast excise dut'_exeinpticnjg trdjjg 

966tior 1 4 4 of the Pinance Act 2003, has reirorespectively amended the North East 

crrul cci5e xems 	ti1iciioij nu. 32/99-CE and 33/99-CE both dated U&NN9 , so as 

drz w the cnctt of exemption for 6are1te6 and paii masala continin tobacco 	ia 

Such aniendment a!so provides lou i ceovery of amounts, which. 'wc:uld ot have 

e 	ue 	ut for such amendment, within a period 01' thirty days from the datc on whi h 

iramod 	 of the Pi esident t also pwvidc for charging of intci e 	hi 
ofieiay if such payments 

1 11a,5 b 2n hrowht to the notice of the Board that, in cases where flX. amount e-vg able 

then p id by the inanct.utci within the preset ihed period. shou. cause ni :, te  hve 

isu 	by he Central Eccise Commissionrates a Shi[ion and )Ibrcirh. It has als 

the otice of thc Board that iii somnt aes, orders for recovery l the centrai tC. 

n 	ut ilunc d to the alIeci.ed units, have aso beet -i issued. 

, 
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111B 	'' 

F. NS('L3/20O3IRU 
;LI 	-• 	 Government of lsa 

Mtnistry ofFinance 
Depawnent of revenue 

	

j 	 1 
I

ax Reeiirch wut 

	

I 	 Ik** 

this 	ard, Finance Millste ,  ut (he consideration stage of the Finance .J3i11 had 

'in st ternent., in the Pal liitinetu: 

oji . lustry othérthari tub ac co iii the North East re iuxi :ór Assa mis 

frccd d b it.'Vliit you are now asking about tobacco is to make fli) 

xee.i ion for c.hest_tobacco and guthita, I will Consider it full), I still 

I find stdtblc kal tnvi'for me," 

h;'s been -cmined by flic, )3oard and in view ot thc asSur uce 	t he 

lsI, it has been decided to keep all such showca.e notices, 	sued in 	o f 

- 

• - -. • 	/P ,.iLLAPl - 

5V ,r 	 \rL&1 	1. 	
4 	

_) 
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/ 	di'ini 	tulcc 	d 	t1:ht, pc;idu 	;l 	linal decision is laL,i in this terl. in c.e 

I lu, for LC')\t 	in Jti' i 'ird 	thtcn IrUt 	LI t ictn 	recovr>,f 

L 	p ii In 	till 	tiht i uiilc,' At oi'Jwl 	vu 'lie d"çtd to Ice I' all 

	

I 	dch sh w cau 	flOCC5dlu, I ill Iiiiiher orders on the matter It is howevv, clanf ici thtt I 	j 
I 

 [

caLs not cs is HMSSAY may cutiricd to b issued, so that statutory mr on Iinitftt Em 
- ---flri ';ttd. 

	

•1 	S 

keceipt if thflu "MY POW be 

II 

(Gutau Ruy) 
Joint Secrctniy ( tRU) 

5- 

P: 
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f 	 14 

Central Excise 	
I 4 

Rccoveiy Of sus due to flovernment * Asistant Comm- m 
issrnuer and above empowered under Section 11 of 
Central Excise Act, 1944 

41itdd on jage 4 27 of Cn Ira! Ecz" law A4anun! 2004/ 	 I  

In exercise of the po ers conf ned b section ii of the Central Excise 
11: Act, 1944 (1 	C of 1944), the entrl Boaid of E\cse and Customs, ieferied to in that 

section, empoweis eveiy Central lxcise Olfic'i, not below the rank of an Assis-
•:•tacpmmisioner of Central Excise, to require the panent of dut and. an 

other suns of any kind 	th payable to e Ctntral Government un er any of ,  the 
Jrrov1s1ons of the said Act or of the rules made there under (mcluding the 

ambunt required to be paid to the credit of the Cential Government under Sec- 
- J 

	

	lion 111) of r the said Act) within his jurisdiction and thereby o exerciseall the 
powers of such officer specified under the said section 

$ 	[Not ifiatwn No /004 C E. (N 1), ilnld 17-2 2004/ 
I 

' 	
k 

• 	 ..• 	
• 

41 

• 	
•• 	 .: 



,4A,Ar c112 
- 	 I  

LcopyJ 
	

eo 
nznted, 

SW- 
12/O4/O4 

Suyer/htendent 

To, 

The Superintendent; 
Centrl Excise, 
Guwa1iati Range I 

Date: 12104104 

Sir, 

Sub: Casual Leave & HQRS leave permission. 

I may kindly be granted casual leave on 14, 15"  & 16"  April/04 
/Prefi,'ing I-P being holiday on account of Bihu and /70  & 18 Apri4104 being 
Saturday and Sunday] alo,g with permission to stay away fmm the HQRS. 

During these days, since lam visiting my native p/ace to celebrate Bi/iu. 

I remain Sir, 

Guwahati Faithfully yours 

SD/- 
(JA GA DISH CIJOUDHUR Y) 

inspector 
Central Excise,Guwahatil Range 



To, 
Superintendent, 
tral Excise. 

Sir, 

ub Extension of leave - rea 

Pleae refer to my casual leave application dated 12/04/04, praying for C L. 

upto 15th  April, 04% 

may kind'y be granted extension of leave upto 23t  April, '04 (suffixinQ 24th 

& 25th April bng Saturday & Sunday), since I am suffering:from•acuté back-pain. 

Formal leave application shall be submitted on joining - 

I remain Sir, 

variati 

)4O4 	
Faithfully 	yours 

- 	 Sd!- 

(JAGADISH CHOUDHURY) 
Inspector, C.E.. 
uwahajj Range 

.:... 	 •_-_-_#- 



r 	 4~e 

opy1 

• 	
• Dr.  (Mic) J 0ev! 	

STD- 0361 MBIBIS,M.S.(GIM.c) 	 2840291(R) 

$ 

Date 16.04.04 

Th_Whom It May Concern 

I 

This is to Ce,tify that Shri Jagadish Choudhuiy of Ulubar,; Ghy-7 is under 

my treatinenj-  and advice due to severe back pain (suspected disc prolapsed). 

Due to severity of the i//ness he is advised to take complete bed rest at least for 

four(4) weeks or till complete recovety w.e. i 16.04-04. He is futther advised to 
consu/1 Orthopedics dept.. at GMCH for proper /nvest,at/on and treatment. 

Sd,'- 
1 6-04-04 

Asstt. Professor 
Department of Anatomy 
Gauhati Medical College 

Guwahati 



Apr. IF 2Li-I 	1.. 

000,  

Ax• 

OF CENTRAL E MOR 	 XCISE LLO .COIPOU) 

- 

/ 22a: 	
/ Z22215. 	

h ------------------------ - 

pting and dJutrfl4ant in 1114  grade of 

rollc'virig trnf, P07 flnMr,  and 9WlUUMent in tI)e glad, of  l3dIni:m tft Lnd Until rug14r Ofdq?ft,. 

J]fl 
j 	 To 

I EcL 	 Uwahatl 
- I! J Hqn.,.SifIiog 

Gu\/ahjt( Rng 	I, 
cuwàhatj DIvLiø. 

'n t 	Piln. 
I Nagaon DIvtlo 
I 

j 
i t)iviiit 

tDMkm. 
N 	h.to?irj 	Hq, AudftUfflt, Guwthl J 

d i --- IDiyio, 

- 	 ........ 
rv. 	.... 

.. Lcmi 

Iv, iiu on athu 	Jtr 

tnd roilyd on iGtIt April 
Th, t. 	C ,flnmik'n, Cnt 	.Exol, Nagnor Division Is dlfted tok3;uo 

for Ptli)th Orrcf pIc4t SLNo,2 as hs  dee ms fft. 

•D3t).d:- 

ti.l Irüorrn;:.ti(j 	nd 	:t'y nct1on to:- 

(if C 	CwrtornM 	nitril ch; SHlong Zone, 'CflE.SCENS' Building, M.G 
on 

•11( 

Iii: 

ci, 

I ~ . 

.1 


